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O.A. No, 332 of 1998

Dated 3 16th April, 1998

Coram s Hon,Shri Jus tice R.G.Vaidyanatha, V.C.

HeA+ Khan
retired NHotor Man
Central Railway
Bombay CS8T

Mansur Ahmed Khan

Electrical Lineman-I1I
Metropolitan Transport Project
Central Railway

UNDER C.A.0. (C)

MTP Churchgate

Central Railway Bombay
residing at Railway Quarter No,
RB/I11/8/12 Byculla Rly, Colony
Mumbadl

(By Adv, S.S5. Karkera) « «Applicants
Vs,

Union of India

through the Genera) Manager

Central Railway

Bombay CST & 3 ors.
(By Adv, Mr, S.C. Dhawan) « «Respondents,

ORDER

(Pers R.G.Vaidyanatha, Vice Chairman)

i. Heard the learned counsel for the applicant.
Shri 5.C. Dhawan, counsel takes notice for the respondents
andcpposes the O.A. After hearing both the sides the

0.2 1s being disposed of at the admission stage itself,

2, The main prayer in the O.A, is that the
applicant is entitled for regularisation of the gquarters
which is in his possession as mentioned in the application.
This point has already been concluded by an orxrder of this
Tribunal dated 26.8.97 in O.A. No, 607/97 whereunder a
lengthy order this Tribunal has considered all the

contentions and rejected the claim of the applicant for

regularisation of quarters. In view of this order, the

applicant camot again reagitate the question of regylari-
sation. L
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3, The applicant approached the High

Court against the order{gbf the Tribunal by filing
appeal-beding Writ Petition No, 5178 of 1997, but that
Writ Petition came to be withdrawn as could be seen
from the order of the High Court dated 7.11.97.
ﬁowever, the High Court made an observation that the
applicant can approach the authorities for allotment
of a quarter irrespective of%%fclaim of regularisation,
Therefore the High Court's observation is that the
applicant may ask for allotment of any quarter and
the authorities may consider the same as per rules.
The applicant has since applied for allotment of a
quarter and L& now the learned counsel submits that
he has been allotted another quarter. In view of this
the applicant now gets an altemative accommodation,
The applicant's case for regularisation of quarter on
the basis of father to sogjig&concluded by the
previous order of the Tribunal in 0.A 607/97 and the
Writ Petition against that order has been withdrawn.
Therefore by virtue of the principles of Resjudicata
the (Japplicant canmnot reagitate the same question
again, Hence we do not find any merit in the O.A.
In view of this order M.P. No, 246/98 does noﬁ
survive and accordingly it is rejected.

4. For the above reasons the O.A. is rejected

at the admission stage with no order as to costs.
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(R.G.Vaidyanatha)
Vice Chairman



